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DEPARTMENT OF LEGAL AND LEGISLATIVE AFFARS PUNJAB 

Notification 

The 19th April, 1994 

No 8-Leg./94.-Ihe following Act of the Legislature of the State 
of Punjab receive! the assent of the Governor of Punjab on the 19th 
April, 1994, and is hereby published for general informotion :-
THE PUNJAB FINANCE COMMISSION FOR PANCHÁYATS AND 

MUNICIPALITIES ACT, 1994 
(Punjab Act No. 8 of 1994) 

AN 

ACT 

to provide for the constitution of the State Finance Commission 
to review the financial position of the Panchayats and 
Municipalities in the State and to make recommendations in 
terms of the provisions of Article 243-1 and Article 243-Y 
of the Constitution of India. 
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BE it enacted by the Legislature of the State of Punjab in the Forty 
fifth Year of the Republic of India as follows : 

1. () This Act may b called the Punjab Finance Commission 
for Panchayats and Municipalities Act, 1994. 

(2) It shall con: into force at once. 

2. In this Act, unless the context otherwise requires, 

(a) Fiaan CTmmission" means the Punjab Finance 
Com nission for Panchayats and Municipalities constituted 

under section 3 of this Act ; 

(b) Governor" means Goveraor of the State of Punjab; 

(c) "Member" means a member of the Finance Commission 
and includes its Chairman ; 

(d) the expressions "Municipality"" and "Panchayat" shall have 
the same meaning as assigned to them under article 243 

of the Constitution of India ; 

(e) *Prescribed" means prescribed by rules made under this 
Act ; 

(f) "State Government" means State Government of the State 

of Punjab. 
3. () As soon as may be within one year from the commence 

ment of the Constitution (Seventy-third Amendment) Act, 1992 and 
thereatter at the expiration of every fifth year, the Governor of Punjab 
Shall by Notification, constitute a Finance Commission to e called the 
Punjab Finance Commission for Panchayats and Municipalities for 
reviewing the financial position of Panchayats and Municipalities and 
1or making recommendations in terms of the provisions of Article 243-l 
and Article 243-Y of the Constitution of India. 

Short title and 
commencemen t. 

Definitions. 

COnstitution of 
Finance Com 
mjssion. 

PUNJAB GOVT GAZ. (EXTRA.), APRIL 19, 1994 25 
(CHTR. 29, 1915 SAKA, 

DEPARTMENT Ot LEGAL AND LEGISLATIVE AFFAIRS PUNJAB 

Notification 

The 19th April, 1994 

No  8-Leg./94. —The following Act of the Legislature of the State 
of Punjab receive ! the assent of the Governor of Punjab on the 19th 
April, 1994, and is hereby published for general informotion :—- 

THE PUNJAB FINANCE COMMISSION FOR PANCHAYATS AND 
MUNICIPALITIES ACT, 1994 

(Punjab Act No. § of 1994) 

AN 

ACT 

to provide for the constitution of the State Finance Commission 
to review the financial position of the Panchayats and 
Municipalities in the State and to make recommendations in 
terms of the provisions of Article 243-1 and Article 243-Y 
of the Constitution of India. 

BE it enacted by the Legislature of the State of Punjab in the Forty- 
fifth Year of the Republic of India as follows :— 

1. (I) This Act may bz called the Punjab Finance Commission 
for Panchayats and Municipalities Act, 1994. 

(2) Tt shall come into force at once. 

2. In this Act, unless the coatext otherwise requires,— 

(@) “Finance Commission” means the Punjab Finance 
Commission for Panchayats and Municipalities constituted 
uader section 3 of this Act ; 

(b) “Governor” means Governor of the State of Punjab ; 

(¢) “Member” means a member of the Finance Commission 
and includes its Chairman ; 

(d) the expressions “Municipality” and “Panchayat” shall have 
the same meaning as assigned to them under article 243 
of the Constitution of India ; 

(¢) “Prescribed” means prescribed by rules made under this 
Act ; 

(f) “State Government” means State Government of the State 
of Punjab. 

3. (I) As soon as may be within one year from the commence 
ment of the Constitution (Seventy-third Amendment) Act, 1992 and 
thereafter at the expiration of every fifth year, the Governor of Punjab 

shall by Notification, constitute a Finance ‘Commission to be called the 
Punjab Finance Commission for Panchayats and Municipalities for 
reviewing the financial position of Panchayats and Municipalities and 
for making recommendations in terms of the provisions of Article 243-1 
and Article 243-Y ofthe Constitution of India. 
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(2) The Finance Commission constituted under 
shall consist of a Chairman and four other Members lo be appointcá 
by the Governor of Punjab. 

(3) The Finance Commission shall have its headquarters at Chandi 
garh or at such other place as imay be notified by the State GOVer 
ment from time to time. 

sub-section () 

4. The person to be appointed as Chairman of the Finance 
Commission shall have an experience in public affairs and the persons to 
be appointed as Members thereof shall� 

(a) have special knowledge and experience in economic and 
financial matters relating to Panchayats ; or 

(b) have special knowledge and experience in economic and 
financial matters reating to Municipalities ; or 

(c) have wide experience in financial matters and in adminis 
tration ; or 

(d) have special knowledge of economics. 

5. () Before appointing a prson as a Chairnan or Member of 
the Finance Connission, tha Goverao: shallsitisfy himself that the 
pYrson to be so appointe 1 h1s nT finansial o: any othsr iaterest as is 
ikely to affect prejudicialiy his fuaztio13 as Cairnan or Mnber of 
the Finance Commission. 

(2) After the appointment of Chairman and Members of the 
Finance Commission, the Govet nor shall also satisfy himself from time 
to time with respect to the Chairman and Members of the Finance 
Commission that they may have no financial or any other interest as 
is likely to affect prejudicially their functions as Chairman or Members 
of the Finance Commission and for that purpose the Governor may 
require the Chairman and the Members to furnish to him such infor 
mation as he considers necessary with a view to satisfy himself as to 
whether the Chairman or the Members have any such interests. 

6. A person shall be disqualified for being appointed as, or for 
being a Member, of the Finance Commission, 

(a) if he is of unsound mind ; 

(6) if he is an undischarged insolvent ; 

(C) if he has been convicted of an offence involving moral 

turpitude ; or 

(a) if he has such financial or any other interest as is likely to 
a Member of the 

affect prejudicially his functions as 
Finance Commission. 
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(2) The Finance Commission constituled under sub-section (n 
shall consist of a Chairman and four other Members (0 be appointeq 
by the Governor of Punjab. 

(3) The Finance Commission shall have its headquarters at Chand;. 
garh or at such other place as may be notified by the State Govern. 
ment from time to time. 

4. The person to be appointed as Chairman of the Finance 
Commission shall have an experience in public affairs and the persons tq 
be appointed as Members thereof shall— 

(a) have special knowledge and experience in economic and 
financial matters relating to Panchayats ; or 

(b) have special knowledge and experience in economic and 
financial matters relating to Municipalities ; or 

(¢) have wide experience in financial matters and in adminis- 
tration ; or 

(d) have special knowledge of economics. 

5. (I) Before appointing a p:rson as a Cnairman or Member of 
the Finance Commission, th: Goveraor shall sitisfy himself that the 
parson to be so appointed his no financial or any other interest as is 
likely to affect prejudicially his fuactioas as Carman or Mamber of 
the Finance Commission. 

(2) After the appomntmeat of Chairman and Members of the 
Finance Commission, the Governor shall also satisfy himself from time 
to time with respect to the Chairman and Members of the Finance 
Commission that they may have no financial or any other interest as 
is likely to affect prejudicially their functions as Chairman or Members 
of the Finance Commission and for that purpose the Governor may 
require the Chairman and the Members to furnish to him such infor- 
mation as he considers necessary with a view to satisfy himself as to 
whether the Chairman or the Members have any such interests. 

6. A person shall be disqualified for being appointed as, or for 
being a Member, of the Finance Commission,— 

(a) if he is of unsound mind ; 

(6) if he is an undischarged insolvent ; 

(©) if he has been convicted of an offence involving moral 
turpitude ; or 

nterest as is likely to d) i i i ther i X (d) if he has such financial or any oth BR or of ther 
affect prejudicially his functions as 
Financz Commission.
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7. Every nember of the Finance Gommission shall hold ofricc for 
such period as may be specilied in the order of the Governor appoint 
ing him as such but shall be eligible for reappointment : 

Provided that he may, by a letter addressed to the Governor, 
resign his office, at any time prior to the period specified in his 

8. The Chairman and Members of the Finance Commission shall 
render whole time or part time service to the Finance Commission as 
the Governor may in each case specify and there shall be paid to the 
Chairman and Members of the Finance Commission such foes or 
salaries and such allowances as the State Government may, prescribe 
from time to time. 
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9 The Finance Commission shall review the financial position of 
the Panchayats and Municipalities and make recommendations to the 
Governor 

(A) in the case of Panchayats as to 

(a) the principles which shall govern 

(i) the distribution betw3en the State and the Panchayats 
of the net procecds of the taxes, duties, tolls and fees 
leviable by the State, which may be divided between 
them and the allo cation between the Panchayats at 
all levels of their respective shares of such proceeds : 

(i) the determination of the taxcs, duties, tolls and fees which 
may be assigned to, or appropriated by the Panchayats ; 
and 

(iii) the grants-in-aid to the Panchayats from the Consoli 
dated Fund of the State ; 

(B) in respect of Municipalities as to 

Term of office 
Members. 

(6) the measures needed to improve the financial position of 
the Panchayats ; and 

(a) the principles which shall govern 

of 

(c) any other matter referred to the Finance Commission by 
the Governor in the interests of sound finance of the 

Panchayats ; 

Conditions of 
service and 
salaries and 
allowançes of 

Functions of the 
Finance Co m 
mission. 

(i) the distribution between the State and the Municipalities 
of the net proceeds of the taxes, duties, tolls and fees 
leviable by the State, which may be divided between 
them under this Act and the allocation between the 
Municipalities at all levels of their respective shares of 
such proceeds; 
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Provided that he may, by a letter addressed to 
resign his office, at any time prior to the period 
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8. The Chairman and Members of the Finance Commission shall 
render whole time or part time service to the Finance Commission as 
the Governor may in each case specify and there shall be paid to the 
Chairman and Members of the Finance Commission such fees or 
salaries and such allowances as the State Government may, prescribe 
from time to time. 

9. The Finance Commission shall review the financial position of 
the Panchayats and Municipalities and make recommendations to the 
Governor— 

(A) inthe case of Panchayats as to— 

(a) the principles which shall govern— 

(i) the distcibution betweza the State and the Panchayats 
of the net procesds ofthe taxes, duties, tolls and fees 
leviable by the State, which may be divided between 
them and the allocation between the Panchayats at 
all levels of their respective shares of such proceeds ; 

(ii) the determination of the taxes, duties, tolls and fees which 
may be assigned to, or appropriated by the Panchayats ; 
and 

(iti) the grants-in-aid to the Panchayats from the Consoli- 
dated Fund of the State ; 

(b) the measures needed to improve the financial position of 
the Panchayats ; and 

(¢) any other matter referred to the Finance Commission by 
the Governor in the interests of sound finance of the 
Panchayats ; 

(B) in respect of Municipalities as to— 

(¢) the principles which shall govern— 

(i) the distribution between the State and the Municipalities 
of the net proceeds of the taxes, duties, tolls and fees 
leviable by the State, which may be divided between 
them under this Act and the allocation between the 
Municipalities at all levels of their respective shares of 
such proceeds ; ’ 
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11, The Governor slall cuse every recommendation made by the Financo Commission undor this Aet together with xplanatory memoran dum as (o the action taken theroon to be laid belore the Legislature of the Salc, 

12. () The Stato Govotmont muy by Inotification make rules for carrying out tho purposs oths Act 
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GURDEV SINGH, 
Additional Secretury to Goverument of Punjab, Deparnent of Legal and Legislaive Affains. 
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cot under the code of Civ Procedure, 1908 while trying a suit in 

respect ol the following matters, namely 

GO) summoning and onloreing the attendance of witnesses ; 

WY requiring the production of any document; and 
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1, The Governor shall cause every recommendation made by the 
Finance Commission under (his: Act topether with explanatory memoran- 

dum as to the achion taken thereon to be laid before the Legislature of 
the State, 

12. (I The State Government may by 

for carrying out the purposs of ths Act 

notification make rules 

(2) Every rule made under this section shall be laid as soon as 
may be, after it is made, before the House of the State Legislature, while 
it 1s in sess on for a total period of ten days, which may be comprised in 
one session or in two or more successive sessions, and il, before the expiry 

of the session in which it is so Laid or the successive sessions atoressaid, 
the House agrees in making any modification in the ru'e or the House 
agrees, that the rule should not be made, (he rule shall thereatter have 
cttect only wesuch modified form or be of no effect, as (he case may be, 
so, however, that any such moditicat on or noulnent shall be without 
prejudice to the validity of anything previously done or omitted to be 
done under that rule. 

GURDEV SINGH, 

Additional Secretary to Government of Punjab, 
Department of 1 egal and Legislative Affairs. 
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